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. Issue notice on the respon-

1dents to show cause as to why this

:application should not be admi-

ttted and reliefs prayed should

:not be granted. Returnable by

18ix weeks.
: \

: List on 8.4.1997 for show.

f

Member Vice=Chairman

1tcause and admission.

In this application the
'appllcant has challenged the
Annexure«VI order dated 22.5.96
’whereby the applicant was rever=-
ted from the post of Cabin Man
'Grade I to Cabin Grade II. The
,applicant was holding the post
tof Cabin Man Grade II and by
'order dated 25.4.90 he was pro-
moted to Cabin Man Grade I and
he was holding the said post for
the next six years. In the mean-
time his'scale'of pay was revisec
as per the revision of pay. He
was getting the scale of pay of
Rs.1200-1800/- with effect from
1.3.1993. By Annexure—VIm order

dated 22.5.96 he was reverted

contd...
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8.4.97. to the origihal post of Cabin}Man.Gxéde E
' | II and this was done without glVlng ) i
any Opportun;ty of hearlng. Baxng aggr1e~
ved the'applicant subnitted a repnesen-*
tatlon(hnnexure-VII) dated 7. 6.96 to :
“the Divisional’ Railway Managak(Peroonnel:
through the Chief- Yard Master|contend1ng
“inter alia that the rever31oﬂ Was not
* justified and also prayed that he might
kmcmtbwktotM;m»tofC&undm: '
* Grade-T. The said representatlon is
- still pending. As the representatlon was
- not disposed Of the app]icaan¥aled the:

v present appllcatiOn.

F Notice on the sedond reépondent
was duly served . Notices are|?ﬂbo deemed
to be served on respondents No. 1. 3 &

4 as fhe notlces were sent Dy reglstereu
-d post‘ There is no representatlon on
‘behalf of the respondents.-J

e havé.héard‘Mr'S.C.Dutta ROY »
 learned counsel appearing onﬁbehalf of
the applicant. Thé applicant, submitted
representation to the thlrd mespondent.-

_ dhen a representatlon was flled 3700 4
.  11t was a duty of the reqpondents, moreA
; e spec;flcally-the third resp‘ndent to
" dispose of the repre>entatloh However,

this was not dche even aft:e::j thc? explry '

- of six months. Therefor, we [dispose of -
this application with a direction to
the thlfd respondent to dispose of

g annexure-vII representatlonudated 7. 6.'
1996 as early as posé?ifg} ﬂfﬁgin(a
period of 1l(cne) month from ‘the' date

- of recelpt xmgg of this ordér.

Orlglnal ﬁppllcation 1$ dlSposed

of. _ |
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